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RAJYA SABHA

Thursday, the 14th August, 1986/23
Sravana, 1908 (Saka)

The House met at eleven of the ciock,
“fr. Chairman in the Chair.

ORAL ANSWERS TO QUESTIONS

P--ommendations of the high level, com-
ace <n problems of ex-servicemen

#401, SHRT ATAL BIHARI
VAIPAYEE:}

SHRI LAL K. ADVANI,

v/ill the PRIME MINISTER bz pleased
1 tate:

(a) what are the details of the recom-
mendations of the High Level Committee
on problems of Ex-servicemen which have
veen accepted wholly or partially or have
not been accepted and which are likely
‘0 be taken .into consideration in the light
of the Fourth Pay Commission’s Report:
and

(b) whether come recommendations
vere referred to the Department of Per-
sonnel and Training; if so, what are the
details thereof and what is the outcome?

THE MINISTER OF STATE IN THE

JEPARTMENT OF DEFENCE RE-

SEARCH AND DEVELOPMENT (SHRI

ARUN SINGH):. {a) and (b) A State-
is laid on the Table of the House.

Statement

(a) The required information is given
ip ‘he Annexure. [Se, Appendix CXXXIX
£ exure No, 120]

) The recommendation of the High
! Committee on problems of Ex-ser-
nen (HLC) regarding automatic place.
¢ of Service personnel retiring below
age of 58 years in civil coreers 1o
ble them to continue in Government

Ly

$The question was actually asked on the
door of the House by Shri Atal Bihari
Vajpayee,
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service till they attain the age of 58 years
has been referred to the Department  of
Personnel & Training, ‘That Department
has set up a Committee under the Chair-
manship of Secretary, Personnel with
Member (Staff), Railway Board, Secret-
ary, Department of Posts, Secretary, De-
partment of Tele-communications, Secret-
ary, Bureau of Public Enterprises, Addi-
tional Secretsry (Dzfence), Chief Secret-
aries of Assam, Haryana, U.P., Tamil
Nadu and Secretarv, Incharge, Department
of Defence Services Welfare, Punjab as
Members to examine this propcs] fu'h r.
A decision on this recommendation i3
tikely to take some time,

sy wew fagdi wddy ¢ wamty
M, wagg dfaw @ qEeni g7
fam7 avd & fow efwfa 1983 ¥ =t
9 1 5Ed andr famfed 1984 W
&1 AT a8 1986 T 1 AT fET U A
FAE gArA AT § | S ggmeEn faoy
T g osa¥ & oTEa s ar sgas
g owimfa W Fmwia frndhe are
qTEAR WX T FOWI D TR
o g (e e}
“set up a Committze under the Chaiiman-
ship of Secretary, Personnel, with Mem-
ber, Staff...” gq¥ AFHFL Fv 4 AT
Fv@ g Yy Adiag Far wWn 7
AT A FEr oW W g
“Decision on- this recommendation is
likely to take soms time.”

gamfa s, AfAaw @ & N
fxemd & we wagd 4fF
fermrd § 19z ol A% wwa §F Agf
AT B 1A qeAr wigar § fF omr
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gFa & Wav mod fME § oar g
FET AT, AT TAF ITY BIT MW@T E
w7 91 o &1 f%7 A T sq
fedie we faiv &% & @ w0 um
T FRS gmAH T § Q0 ?

st waw feg 0 ag o g Afaw
FAE adl A THT 68 fEANImA &
off | 3qH ws Tar ar & N A% afaq
g frmaw gar & amifE gk feem
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giage ¥ fermvdz §1 39 Y Fid
% 9z 35 ¥ %Y 55-56 aF WAl
2--3x MIATTAAEEE M T T
vd wE 58 faeAr =Wfgy, T =g
feggTar Ie3iA (aa @ waar fied
H, 38 3@ € SEE w91 B ag
g FEAITET § T B AISI
aga dl9 ARFEC FME@A g
FIF AR TEFHAA ST E T AVE

qadl g Wi SWE g Wi wiEd g

fF ot 3AHr gA o Swd Adifee

fa¥ St £ 37 TE0 WE T4, 5T IFG

#(%F e fesredme sy &z wre fraw
&2 gF GIAga, T a7 Mug 9o 78T
Only this recommendation has been sent
to the Department of Personnel,  Infor-
mation of ths States is with the Depart-
ment of Personnel, It is only this parti~
cular, specific recommendation that  has
been sent, In fact, even the High Level

Committee, itself has said that this is °

such a complicated recommendation and
involves so- much both in terms of the
Ex-servicemen themselves, in  terms oOf
serving men today who will because Ex-
servicemen, in terms of Central Govern-
ment and in terms of all the State Gov-
ernments that this must be worked out,
the methodology for achieving this must
be worked with gieat care, And it is
for that reason that !his particular recom-
mendation has gone to the second Com-
mittee.  That Committee is not examin-
ing the problem of the recommendations
per se,  They are examining the metho-
dology as to how this can possibly be
achieved,

Wt waw fagr vy
AT, Tar A mewm A g
g a1 q&, Wr @t af e g
Farafast, “faRE A Tz waeie”
T qA AIET F7 W F 5 ous
faeisr @t ma A W F oae
WHE AGSATSH AF Iy F fd
FAATET 8 W &

st weor fag : 7Y 3 78} =ar
arm wE g : ?

ot wret fagrdy arsddt : ag IR
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sfed, @ aff € g, @ A=
gl W g

sft wewr fxz ; d9 A AE A
§7 3z FQ A1 IHET WA FC
F g Faifs grg @faw #8a 3J
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gt @t wEa fewbwa fF 0 #@h
HAAT  FIT AT W ALK FT
@ g\ A S, R sTA A
wRees § e & O g &I
TeHs 9T 92 9T @I g—
Enactment of a Comprehensive National
Ex-Servicemen’s Reseitlement Act and the
draft Model Act for the States, Sfgr  #7J
wE §  Fg A f@ GfF ar
% W fwrd g, am gaqd

N 1 S I £C O S
aw Brs  fmar arar g
waqd  afFwl ® oqw ag

g f& & &M 0 dud A7 3
T 97 AAF FE A Ao @

OFWI w1 gdl g fgd o
wAd @ A I IR faqr w@r
fm o & ¥ v d 7 F g
qred uFE qf amed foma feaa
¥ ST OFTHAT AT & UEe
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T AGQIT AL FOIT |

& s g § fF ag faww

w1 Ag ' wowE fl

st e fag @ gAY ag fwar 2
f& =37 as =@ mew #1 oag #
Instead of drafting a single piece of le;
lation we are attempting now to draft s
cific clauses of legislation concerning sp.
cific problems of ex-servicemen and w
are in the process of doing it. We hav
already started, for example, in the mat
ter of Rent Control legisiation where we

\

\
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are formulating specific model clauses dis-
cussing those with the State Governments
and getting their concurrence because Wwe
Jdo not think that these can be thrust upon
the State Governments, We are seeking
their concurrerce in the draft provisions
of the Act ond then we will be passing
that draft to the State Governments who
are then incorporating it in State legista-
tions. It is not that no draft has bcen
attempted or no model is being prepared
here. What we have not agreed to do is
to set up one body for preparing the drafi
legislation which will cover the whole
gamut of every single problem . that all
ex-servicemen all over India may face. We

feel that such an attempPt may not Vield
proper results,

. o | HOM RIJIAY ;. A9TaR
s, (39 afafa M) @A fawled
e wsmr &t 7 ogm W@
fwre gz qgt w7 F q@ ==
g FhiE uw garg F oged ¥
qrAT ZHEF ATG ATA FTAT A
agf g 1 FEA TET F UR HewE
T AT F ozw oA A oanAy ¥
§ gand g & ww agy weaqu
fasrixo & 3¢ aw@ I K @
FURIT F ENFIT F4T A ;T
15.4—The Committee strongly recommends

that a Parliamentary Committee
consisting of Members from
both House be coamstituted to
oversee fne implementatiop of

various schemes and  facilities
for ex-servicemen,
¥ mraar fa vt

¥ g Arqor iar i vm-afaaae & faa
aggrr Afed, g7 g I W 8,
g < § §, aAfeT  swfancwd
¥ Sy & g SH N oeT F W
1 7z fawfcmw A § § @ AL
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§F oW st ¥ owaw  feur @ fe——
That this recommendation is under active
consideration.
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IAT gL | 1984 F HAHT AT qAH
uffz? wAfgETAT & 8 | Far qEdly
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Fr aifryrad) #9d7 aaar ? eafales
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PR § § F TE@RAT_ATH
wrhZe A6 A% qwdfaud @
15 39 @ F1 7% 2, famad a3 7 3@
war 2 f5 o€  wwrwa 0 feqd ond
F 917 2% Sadr FT | g7 a1 we
§ FHWT T OOTE qT AF! §, qTFA
ca® A1 § GEAr gur § #id a8
paq-atyags & gftz §  FES T
<% ST 0 AFT AL WA E
gg qt FAF § )

SHRI ARUN SINGH: As far as the
question of Parliamentary Committee 'is
concerned. I am in no position to  give
an assurance except that I can assure the
Hon. Member...

AN HON. MEMBER: Why not?

SHRI ARUN SINGH; I will assure the
hon, Member only this that we are very
actively looking at this, We in the Mini«
stry are in favour of it.. . (Interruptions)
but T am not in a position to give an as-
surance.

o ww wadw fag : TN
Ay g fa g . (=@am)
s FEqAry WA ¢ A5E, died

.. . (cqmaw)

MR, CHAIRMAN: No interruptions on
both sides.

SHRI ARUN SINGH: In so far as the
commuted value of pension is concerned.. .,
(Interruptions). 1 have not yielded.

MR, CHAIRMAN. Why don't you
allow him to complete his answer? It
you have any problem, I will again give
you time,

SHRI ARUN SINGH: In so far as the
commuted value of pension is concerned,
there is a case pending at the moment in
the Supreme Court, It has been listed.
It is up for hearing: The problem about
the commuted value of pension concept
is that such a concept cannot apply onlw
for ex-servicemen,

SHRI LAL K., ADVANI: They have
recommended for both.

SHRI ARUN SINGH: High-level com-
mittee was talking about commuted value
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of pension. Their terms of reference
specifically referred to ex-servicemen; But
the concept of commuted value of pension
can not be applied to one type of pen-
sioners, and that ig where complication
has come in, On our part, T would like
10 say that. we are in favour of this con-
cept of restoring the pension,

SHRI SURESH KALMADI. The ap-
pointment of the High-level committee

was definitely a very positive step  and
the problems were identified.  But unfor-
tunately, implementation of these recom-
mendstions has been pretty slow. Sir,
Mr, Vajpayee said that when a person is
serving, he is the responsibility of the
Central Government, The serviceman is
even prepared to lay down his life for the
Government, But the moment he retires,
it becomes the responsibility of the State
Government and unfortunately, the State
Governments have been totally lethargic
to the problems of ex-servicemen,

Now, meny recommendations made by
the committee deal with State Govern-
ments. I would like to know whether
the Government proposes to get up ano-
ther committee to monitor whether  the
State Government is taking steps; like say,
one is for self-employment scheme, or 10
per cent of housing sites to be reserved
for ex-servicemen, and also stepg on the
welfare aspects, like providing security to
?x-servicemen after theig retirement, This
Is the tesponsibility of the State Govern-
ment.  We know of the example of Gene-
ral Vaidya who was shot dead just a few
days back. The responsibility is  not
with the Centre; it is not with the army
positioned in Pune, but it is the responsi-
bility of the Statz: Government. T would
like to know whether those ex-servicemen
who touk part in operation Bluestar are
Boing to be provided security by the Cent-
ral Government. and the army in parti-
cular.

SHRI ARUN SINGH: Both the hon,
Members raised ‘his point about who is
responsible for the ex-servicemen, As
far as the Ministry of Defence is concern-
ed, the tact that they have left = service.
does not, in any way, reduce our respon-
sibility, I would like to correct the
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hon. Member who laslt spoke. I hope
that the servicemen are not here to lay
down their lives for Government; they are
here to lay down their lives for the coun-
ry.

As far as the matter of interaction with
the State Government is concerned, it is
a fact that there is some weakness in cer-
tain Stiates in the implementation of the
recommendations of the High-level com-
mittee, When we looked up very care-
fully in the Ministry, we concluded that
the one method of dealing with the prob-
lem is, uptill very recently, the problems
of ex-servicemen in the Ministry were-
dealt with as an additional problem  of
somebody who had no other job to do
and, therefore, we felt that this was not
the right way of apsroaching this problem.
We have now created a separate cell in
the Ministry, in the Department of De-
fence, that means, on the civilian side,
under an Additional Secretary who is
charged with this specific  responsibility
and he is in the process of visiting the
State (Governments, interacting with them
and attempting to convert them to the
point of view that urgent implementation
of the committee’s recommendations  is
necessary.

As far as the lasy point is concerned.
may I make it absolutely clear that the
army has no Constitutional authority to
act in velation to cither serving personnel
or the ex-servicemen, in terms of provid-
ing security for protection of their life,
unless so required to do by the Constitu-
tional Government.

SHRI RAJIV GANDHI: May 1 add
one point on the security of those who
participated in Operation Bluestar and’

who might be at risk,  Firstly, T would
like to say that we are taking special inte-
rest and seeing that proper security is
given, In many instances, we have some
problems because the individualg refuse
to have security. When we ask  themy
‘would you like to have an armed guard?
or when we say ‘you must have some-
thing else’. they themselves say that they
do not want to have this.  This couses
us some problems. But wherever it is
necessary, we will give proper security-
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from the Centre, {rom the State Govern-
ment and, if reqaired from the Army
directly,

SHRI PAWAN KUMAR BANSAL:
Sir, the introduction of PEXSEM, a prog-
ramme for preparing Ex-servicemen for
sclf-employment is one laudable scheme
introduced by the Ministry of Defence. 1
would like to know from the hon. Mini-
ster as to what is the allocation made for
the scheme in the current year and also
whether there is ony reservation being
provided for wards of ex-servicemen in
the other schemes take TRYSEM,

SHRI[ ARUN SINGH: I do not have
the exact figures in regard to the mouey
value, I think, zbout 2,700 ex-service-
men ate going through PEXSEM  every
year. We find that the demand on  us
is growing, Thercfore, we are going to
make increased allocation for this porti-
cular project, In so far as the wards of
ex-servicemen are concerned, the gquestion
of reservation as a concept is something
of which we are not entirely in favour.
Within the ambit of the various welfare
schemes, both for ex-servicemen, specifi-
cally, and for the citizens of the country
in general, it ig our expectation and hope
‘hat we will be able to convince the State
Governments that a fair share of these
ichemes should be given to the ex-service~
nsn,

SHRI M. KADHARSHA: Sir. the re-
‘ommendations of the Fourth Pay Com-
rission relate only to the serving person-
wl and not to the retired armymen, Any-
vay, I am happy, the Government has set
1p a high-leve] committee to go into the
wwroblems of ex-servicemen, In this con-
iection, T would like to point out  that
he railway and post and telegraph emp-
oyees are Central Government servants.
n their case, as per the Supreme Court
idgement of 17-12-1982. then those who
etired before 1972, are receiving revised
ension and they are also getting their
rrears.  But the same is denied to the
rmy personnel, Part (b) of my ques
on js whether equity will be shown to
1e past pensioners,  Sir, the statement
as not said anvthing about the facilities
» be given to the pensioners, facilities
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like festival advance. I would also like
to know irom the hon, Minister whether
the portion  of the commuted pension
would also be returned after complying
with the terms and conditions as the Tamil
Nadu Government kes done?

SHRI ARUN SINGH: May 1 correct
the hon. Member on one aspect?
1 would like to point wout that
the Fourth Pay Commission is
definitely going into the problems of
ex-servicemen, It is now reviewing the
question of pension, For the first time
in the history of Pay Commissions, the
Government of Indiy has ieferred  the
concept of pension to the Pay Commis
sion.  This is a vary major step because
it gives the possibility of an independent

review of the whole gamut of pension
across the board for all employees. We
are very hopeful that some of the very

significant problems which have come up
in relation 1o ex-servicemen and their ven-
sion will be dealt with by the Commission.
In addition to this, I had earlier referred
to the fact that there is a case pending in
front of the Supreme Court concerning
the commuted valve of pension, T did
not quite understand what the hon, Mem-
ber has said about festival advance.

MR. CHAIRMAN: In some States,
some advance is given in case of festivals
to people in service. 1t is called festival
advance, It is all right,

PROF. B. RAMACHANDRA RAO:
Mr. Chairman, Sir, while I appreciated
that a large number of the recommcnda-
tiens have been accepled, T would like to
peint out that recommendation number
15.29 in regard to the equation of military
qualifications, trade and professional expe-
rience with civilian equivalent is very im-
portant,  As you know, technical people
in military service especially in signal
corps are largely required in the civi] ser-
vice, in universities and scientific labora-
tories etc.  But the lack of equivalent is
a hurdle in solving the problem of reha-
bilitation and reemployment of ex-service~
men.  Will the hon. Minister tell us
whether expeditious action will be taken
so that the dificiency on one side can be
made up by the availability of technical
people a large number of them in the held
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of electronics, mechanical engineering and
people with other fechnical qualifications?

SHRI ARUN SINGH: The hon, Mem-
ber has made a very valid point,  There

are very very highly skilled people avail- i

able in the armed forces or defence ser-
vices in all kinds of technical trades. 1
am prepared to make an assurance that
the action on this concept of equivalance
that means relating experience and per-
formance of a serving personnel to a
civilian countarpart, will be expedited by
us, .

Changes jy the district planning set ;;.

a ssuggested by the G.VK. Rag Com-

mittee
*402, SHRI LAL K. ADVANI;}

SHRI ATAL BIHART
VAIPAYEE.

Will the PRIME MINISTER be pleased
to state;

(a) what are the significant changes
suggested by the G, V, K Rao Committee
in the district planning set up for the
poverty alleviation programmes and in
restructuring of the implementation ma-
chinery; and

(b) whether the States were asked to
give comments thereon. if so, what are
the details thereof and the guidelines issued
to them?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI AJIT PANJA). (a)
The significant changes suggested by * the
Committee include the following:

(i) involvement of Zila parishad &
District Development Committees in the
programmes;

(ii) Posting of District Development
Commissioner in each district;

(iii) formulation of separate District
Plans anl! Districy Budgets;

+The question was actually asked on
the floor' of the House by Shri Lay K.
Advani, :
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(iv) constitution of District Planning
Team and District Anti-poverty Team;
and

(v) associating representatives of
voluntary agencies and perticipants  of
the programmes in the Special Com-
mittees of the Panchayat Raj body.

(b) Yes, Sir, Replies from most of the
States/Union Territories  are awaited. -
After receipt of their replies, the matter
will be placed before the National Deve-
Iopment Council for consideration, In
this background no guidelines in the mat-
ter were required to be issued to  the
States/Union Terrltories.

SHRI LAL K. ADVANI: Sir, the key
recommendation of the G. V. K. Rao Cum-
mittee is the creation of a development ad-
ministration, a set-up headed by the Deve-
lopment Commissione; who shal] be of a
rank not less than that of the Chief Secre-
tary and a kind of a patallel administra-
tion the objective of which, he says, being
“to establish the prima:y of the develops
ment administration over the maintenance
administration.” Now, apart from the feed
back that you get from the States to the
specific recommendations made by the
Committee, I would iike to know the Go-
vernment of India’s reaction to this key
recommendation becausa it is a matter of
principle, it iy a matter of policy it is a.
matter of basic fundamental approach., Do
you agree with it or do you reject it
or is the Government’s position ihat
stil] it is under consideration, even this key
recommendation?

SHRI AIIT PANJA: Sir, this key re-
commendation is under consideration.
(Interruptions), ’

MR. CHAIRMAN. You promptied the
answer by saying, is it undar consideration?

SHRI ANIT PANJA: Sir, this key re-
laterally, the hon, Member will himself
stand up and say that the States have not
been consulted. The Committee was formed
in March 1985 the report was submitted in
Janunary 1986 and ‘muwmediate]y thereafter
it was circulated to the States and Unijon
territories,  Ag it touches about 5,830,000



